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He may 
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",~" o/Ih, Clock 

~ Lok SoMa " ~d a/t" IUrlCh at 
Fou, MlnUlflS pu,t Fourle," o/Ih. Clock. 

[Mr. Dep:lly·Speaker /" ~ Chair) 
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MR. DEPUTY·SPEAKER : How does 

that arloe here 7 Is Ihe Rail""y 
MlDi .. er ~ ' some amouDt for tbis? 

MR. DE.PUTY SPEAKER: I Ihouahl, 
the intenlion was to bring it to Ihe notice 
of the House that all the representalives 
are having dharna or gh-ran, whatever 
you eRII it, I do not know, before the 
FlnaDce Minister's houle with a view to 
seeinll Ih.t whatever new resources are 
raised must be ai.en to Delhi. Now 
it i< all over. Let us proceed with Ihe 
debale on Ihe Supplemenlary Demands for 
Grants in respect of Railways. 

DEMANDS FOR SUPPLEMENfARY 
GRANTS (RAILWAYS), 196869- Co.,d 

SHRI SEZHIYAN: Sir, in tbe morn-
ina I raised a pertinent poiDt relardiDa the 
procedure and again I want 10 brlnl to the 
nol ice of I he House the Rule. of Procedure 
about this. There i. a serious lacuDa ID 
whal the Minisler has dODe. Supplemen-
lary Demands have been r~ d and a 
Bill is loin8 10 be In!roduced in tbe HOUle. 
The Demands always come in Ihe form of 
a mol ion. If you ao throuah our debates 
you will find that jt will he mentloDed 
there :-

Motion moved : 
"That 8 supplementary sum DDt eacecd. 

Inl Rs ............... be Iranted 10 tbe Presi-
denl 10 de'r"y the cbarl.o which "'ill come 
iD tOU£,c or '~  durin, tbe year ...... ·" 


